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PER HON' BLE 1. B.3.VAHAJAN, MEHMBER (hOM.) .

Paxras rul Chhﬂbrd has filed this anplication

.
.

ander Sec. 1Q of tho A Ts Act for his promotion to o -

the post of. Incomv de Offfcer on the bas of the_
IOLomm»n]ation of th DiC Hnld in tha yedr ]9n]. It v

is admitted by the resnonienLa that tho moeting of

DPC was held on 19.5.81 and its decision in regard.
to the Annlicant wads kent in the sedaled covar. N

charge sherl wW4S ponling 9t that time aqainst the
applicant. The charge sheel WdS serveld on the upnli-

sant on 22.7.81. The discinlindry nroceedinys.
LA \'; : .

arising out of the charge sheet have 5ince been
finalized anl the manichinent of Censure W45 imposad

vide orler Adated 21.3.83.

2 Since no charge cheet was penling against the

.

apnlicant when the DFC considered his caseé on

19.5.81, the decision of the DHC to keed thw recomm=
Cendations iLn regard to the amnlicant in cealed éover
wds not juétifiei. Since tthprOCeedinQS have also
mont:h of torch 3, anl panish-

heen findlisel in the

has been 1m2oSe

ment of only Censure
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4 on the apnlicant.
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vie direct.that the recomnendations-of:the'DPC in

r

the sealed cover be onened 3ml in cdse the dappli-

f

cant has been founld suitable for ramotion by the
DPC he shall be promoted from the same date on

which his junior was promoted on thquasisiof the
' i L
recommend@tions of that DFC, with all/consequential

et

benefi+s. Parties to bear thelir Oan¢6stS.{With.

these directions, the O.A. is disposed of. . . hl
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